A
IN THE CENTRAL ADMINISTRATIVE TRIBUNAT. HYDERABAD BRNCH AT.HYbERABAD
O.a.No. E4¢€ /93

Date of Order: 6 -93
Petween: ’ /7
'3

1. Divisional Failway Manager,'(DG)
Soutn Ceutral Railway, Secunderabad,

2, Permonont "oy Ins-ector (Son)
S.C.Rly, Secunderabad.

3. Chieg signal Inspector,

Signal & Telecommunication Department,
5.C.Rly, Secunderabad. :

.o . App;icants.
and |
1o N~ /_\fmz Lar o4
2, Presiding Officer, Labour Cour£,
Narayanaguda, A.P,Hyderabad.
. Respoudents.

+

Feor the Applicantsl Mr.N.l:.Devraj, SC for Rlys,
For the Regpondentss: .a

CORAM3 .
THE HON'BLE Mk, JUSTICE V.NEELADRI PAO : VICE CHATRMAN

| AND
THE HON'BLE MR.P.T.TIRUVENGADA & NMEMBES. ( ADMIT)
The Tribunal made the following Order:—

Admit. The operation of the order dated 11—_3-2
in C.M.P.No. Az”783 is suspended until further orders.
- Issue notice to the Lespondents,

Post the case on 6,9,93.

!

7)7.. Vﬁbanhmv Z

1. The Divisional Railway lianager (B.G) S.C.Rly, Secunderabad.

2. The Permanent Wway Inspector (Con) S.C.Rly. Secunderabad.

3. The Chief Signal lnspector, Signal & Telecommunication
Department, S.C.HRly, . Secunderabad. ' :

+ The Presiding Officer, Labour Court, Narayanaguda, Hvderabad.

4

5. One copy to Hr.N.R.Devraj, SC for Rlys. CAT.lvd.

6. One copy to Mr. .e
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T™YPED BY _ COMPARED BY
CHECKED BY , LEPROVED BY

I THE CENTR:AL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH 1T HYDERABAD

THE HON'BLE MR,FUSTICE V.NEELADRI RAO
VICE CHZIRMAN
D

THE HON'BLE MKlA.B.GORTY ; MEMBER(AD)

AN

THE HON'BLE MR.[[:CHANDRASEKHAR REDLY

MEMBEK(J)
LND

THE HON'BLE MR.P.T.TIRUVENGZD&EM sM{A4)

Datea s 6/7 _/-1993

ORDER/ JUDGMENT :
M.-E—" - ," b o-‘ .
i
0.A.No, £46/93 -
T.ANO4— . (w.p. . )

“——ZEdmitted and Interim dirgctions

" issued

alloved

Disposged of with directions
Dismisged

Dismissied as withdrawn
Diemisskd for default,
Re jected/s Ordered

No order| as to costs.

Cintral‘&dmi.nist:ativo -Ttihlll (\Jﬁ\\ \Q}

DESPATCH

AVYDERABAD RENCH.






